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CENTRAL ADMINISTRATIVE TRIBUNA
PRINCIPAL BENCH. NEW DELMI

0.A.ND.3266/2002
M.A.NO.2831/2002

Wednesday, this the 18th day of December. 2002

Hon"ble Shri Justice V.S.Aggarwal, Chairman
Hon’ble Shri S.A.T. Rizvi, Member (A)

1. Madan Singh s/o Shri 3.M.%ingh
Bindeshwari Praszad 3/0 Shri Ram Samuih
Z. Shiv Nath son of Shri Raghuwvir

4, Laxman Singh son of Shri Bala Singh
mnl Ram Yogva acn of Shril Sukh Ram

& . Fam Singh =70 Shri Gurucharan

V. Fajs Ram son of Shri Dhan Ra)j

5 . FRam Pvare son of Shril Kalpuram

S Maurang 3ingh son of Shri Umrac Sinah
L. Tara Chand son of Shri Ganes

1L Radidhari son of Shri Babulal

12, Mohan Thakur son of Shri Poojan

13 Ramiit son of Shri HMotilal

14. Ram Bahal =son of Shri Bipat

1%, Phirtoo son of Shri Sampt

16 Rafi Ullah Khan son of Shri Puddan

(a1l working as Helper Khallasis under Qy“Ch1&+
‘aiqnal and Telecom Engineer (Conﬁtfuct;0§)
Poute Relay Interlocking (RRIY DRM s offlce,
Morthern Rallway, New Delhi)
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1. The Union of India throuah
the Chairman Rallway Boars )
principal Sscretary to govg. of India
Ministrv of Railwav.s Raill Bhawan
pew Delhi-~1

= The General Manaager, Morthern Fallway
Barods House, MNew Delhi-1

% The Divisional Rallwav Mana?eﬁ
o Marthern Rallway. Delhi Diwiszlon
Srate-Entry Road, bew Celhi-5Z

pplicants

LW



A~

(2
G .. The Chief administrative Officer
{Construction), Kashmirl Gate,
Horthern Railwaw, Delhi-dG
% The Dv. Chief Singal & Telecom Enaginser
(Construction! Route Realw Interlocking
(FRRIY, DRM"s Office, Morthern Faillway
Hew Delhi
Jespondents
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Shri Justice V.S.Aggarwal:

MA-2831/2002

M- 28R /2002 i
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allowed subiect to st

excaptions. Filing of Joint application iz permittad,

0A-3266/2002

Bw virtue of the present application. 1t s
praved that the respondents should be dirscted o
consider  the appllcants as per their seniority fmf e
prmmmtimnfr@gularizatimﬂf&baorption7 in regular group "D

ey Lo,

Z. Some  of the facts are that the applicants  were

snaaged as casual labour in the construction Organization
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mars  than  two  decades ado. In 1984--8
abacrption in reqular group "NT oaervlcoe WAD foarmulated.
Tre  applicants were trade tested for Helpsp Khalasl.

seeminaly . thew did not SLCCREd,

referred to above had haopersad  1n

. 411 bheses fac

1998-99 partaining to the trade test. I that was [0, We
ceu L owell hase tarmed the pressent application to be not
within time.

< Mowever . 1t has baen pointad that the raespondsnis

S PSR = by | 3 4 e
prometed  the persons who were declared fFailed in  Th
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trade without arw Furthsr trade test  1n January,

002 In  thiz reagard, ralsing a grlswvance. b

cdated

applicants  have submitted a doint

ti hawve

D4 .7.2002  regarding which no action

bween taker .

% At this stage. when the rights

are not likelw to be affected, we

Jmasue anw show cause notice.

& Consaaguently., e diapose of the presant

application directing respondsnt Mo 2 to

representation, copw of which is Annexure
an  appropriate  order preferably within six months  from
the date of receipt of a certified copv of the present

o der .,

¥ With these directicon:s., 04 1z disposed of.

(S.A.T.Rizvi) (V.S.Aggarwal)
Member (A) Chairman
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